SCHEDULE II FORM D
PROOF OF CLAIM BY FINANCIAL CREDITORS

(Under Regulation 18 of the Insolvency and Bankruptcy Board of India (Liquidation
Process)Regulations, 2016)

To Date : 06tk September, 2022

The Liquidator

Shri Jatin Mehra

E - 455, Ranjit Avenue, Amritsar - 143001
Email: jatinmehraassociates@gmail.com

From

Punjab National Bank, 1t Floor,
Circle Sastra Centre, Civil Lines,
Jalandhar, (Punjab) - 144001

Subject: Submission of proof of claim in respect of the liquidation of M/S
Hike Leather Private Limited under the Insolvency and Bankruptcy Code,
2016.

Sir,

Punjab National Bank, B/o Circle Sastra Centre, Civil Lines, Jalandhar,
(Punjab) - 144001 hereby submits this proof of claim in respect of the liquidation
of M/S Hike Leather Private Limited. The details for the same are set out below:

IPUNJAB NATIONAL BANK, a body corporate
constituted wunder the Banking Companies
NAME OF FINANCIAL (Acquisition and Transfer of Undertaking) Act,
1. |CREDITOR 1970 having its Head Office at Plot No. 4, Sector
10, Dwarka, New Delhi 110075

PAN - AAACPO165G

PUNJAB NATIONAL BANK, CIRCLE SASTRA

ADDRESS AND EMAIL OF  \cpNTRE, 15T FLOOR, CIVIL LINES, JALANDHAR
2. |FINANCIAL CREDITOR | pUNJARB - 144001

FORCORRESPONDENCE. CS8249%@pnb.co.in

TOTAL AMOUNT OF CLAIM, .

AS AT THE LIQUIDATION Fourty Lakh Twenty Five Thousand Five
COMMENCEMENT DATE AND Hundred Fourty Two and paisa ninety one

3. |DETAILS OF NATURE OF | only
CLAIM (WHETHER TERM
LOAN, SECURED, (Detail as per Ann-A)
UNSECURED)

, |DETAILS OF DOCUMENTS BY |sg pER ANNEXURE - A

REFERENCE TO WHICH THE
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DEBT CAN BE
SUBSTANTIATED

DETAILS OF ANY ORDER OF A
COURT OF TRIBUNAL THAT

1. Liquidation Order Dated 18/08/2022 by
Ld. NCLT, Chandigarh

INTEREST RELINQUISHED

5. 2. Application Admitted by Adjudicating
Has AU CATED O THE Authority NCLT, Chandigarh vide order
6. DETAILS OF HOW AND WHEN o5 per Annexure - B - List of Loan Documents
DEBT INCURRED
DETAILS OF ANY MUTUAL
CREDIT, MUTUAL DEBTS, OR
OTHER MUTUAL DEALINGS
- BETWEEN THE CORPORATE N/A
" |DEBTOR AND THE FINANCIAL
CREDITOR WHICH MAY BE
SET-OFF AGAINST THE
CLAIM
1. All plant & machinery and stock of the
corporate debtor.
2. Equitable mortgage of industrial property
situated at 14, Leather Complex, Jalandhar
measuring 5000 sq. yards in the name of Daman|
Pal Singh S/o Sh. Manjit Singh vide deed of
conveyance no. 1293 dated 13.05.2016 registered|
with Sub Registrar, Jalandhar-2 which is
bounded as
[East: 150" Factor Polbro
West: 150' Road
North : 300" Plot No. 13
South: 300" Plot No. 1 5/Gee Kay International
DETAILS OF ANY SECURITY Mortgaged with Bank on 16.06.2016 having
HELD, THE VALUE OF THE Market Value 520.00 Lakh valuation dated
8. SECURITY, AND THE DATE 17.03.2022 of Er.D.K. Wig.
IT WAS GIVEN 3. Registered mortgage of the factor, land and
building measuring 00-24-17 hectare comprised
of khewat no. 472 mm, khatauni no. 557 mm,
kkhasra no. 1785/ 154. 1770/156, 157, 158, 159,
160, 161, kitta 7 situated at Mohal Nangal Kalan,
Tehsil Haroli, District Una (HP) in the name of
M /s Hike Leather Pvt. Ltd., which is bounded as:
East: 322.25' side plot of open hand
West: 322.25' side property of I-like Shoe Pvt. Ltd.
North : 94.33' side plot of open hand
South: 90.33' side road
Mortgaged with Bank on 03.04.2008 having
Market Value 193.85 Lakh as per Valuation
Report dated 29.09.2019 of Er. Rajiv Aggarwal.
SA. WHETHER SECURITY .
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9. [DETAILS OF ANY ASSIGNMENT OR NOT YET
TRANSFER OF DEBT IN HIS FAVOUR
10. [DETAILS OF THE BANK ACCOUNT TO A/C NO. 0886103171160
WHICH THE FINANCIAL CREDITOR’S ié % gg%{‘?: SUNDRY DEPOSIT
SHARE OF THE PROCEEDS OF
LIQUIDATION CAN BE TRANSFERRED PNB, GARHA ROAD, OVERSEAS
BRANCH
11. [LIST OUT AND ATTACH THE .
DOCUMENTS RELIED ON IN SUPPORT As Per Annexure - B - List of Loan
OF THE CLAIM. Documents
For Punjab National Bank
IRCLE SASTRA
ALANDHAR (8249)
L LINES, JALANDHAR-144001
Signature of financial creditor or person Authorised to act on his behalf
Name in BLOCK LETTERS : SURENDER KUMAR
Position with or in relation to creditor : CIRCLE SASTRA HEAD/ CHIEF
MANAGER
Address of person signing i 1ST FLOOR, CIRCLE SASTRA
CENTRE, CIVIL LINES,
JALANDHAR - PUNJAB - 144001

Encl: 1. General Power of Attorney

2. Adhaar Card
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Certificate Issued Date
Certificate Issued By
Account Reference
Unique Doc. Reference

Statutory Alert:

2. The onus of checking the legitimacy is on the users of the certificate.
3. In case of any discrepancy please inform the Competent Authority.

Please write or type below this line

Purchased by SURENDER KUMAR ARORA
Description of Document Article 4 Affidavit
Property Description AFFIDAVIT
Area of Property Not Applicable
Consideration Price (Rs.) : 0

(Zero)
First Party SURENDER KUMAR ARORA
Second Party NA
Stamp Duty Paid By SURENDER KUMAR ARORA
Stamp Duty Amount(Rs.) 50 Y TP

(Fitty only)
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Certificate No. IN-PB22312827765607U
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- 1. The authenticity of this Stamp certificate should be verified at ‘www.shcilestamp.com' or using e-Stamp Mobile App of Stock Holding.
Any discrepancy in the details on this Certificale and as available on the website / Mobile App renders it invalid.
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AFFIDAVIT

I, Surender Kumar Arora, Chief Manager, posted at Punjab National
Bank, Circle SASTRA Centre, Civil Lines Jalandhar, do solemnly affirm
and state as follows:

1. The above named corporate debtor was, at the liquidation
commencement date, that is 18.08.2022 and still is, justly and
truly indebted to me in the sum of Rs. 26,40,25,542.91 (Twenty
Six Crore Fourty Lakh Twenty Five Thousand Five Hundred Fourty
Two and paisa ninety one only).

2. In respect of my claim of the said sum or any part thereof, I have
relied on the documents specified in Annexure — B — List of Loan
Documents.

3. The said documents are true, valid and genuine to the best of my
knowledge, information and belief.

4. In respect of the said sum or any part thereof, I have not, nor have
my partners or any of them, nor has any person, by my/our order,
to my/our knowledge or belief, for my/ our use, had or received
any manner of satisfaction or security whatsoever, save and except
the following: NIL

Solemnly, affirmed at Jalandhar on 6t day of Se r of 2022.

Deponent's signature
VERIFICATION

I, the Deponent hereinabove, do hereby verify and
affirm that the contents of para to of this affidavit are true and correct
to my knowledge and belief. Nothing is false and nothing material has
been concealed therefrom.

Veriﬁed,(@élﬁn;ﬁl\@@p 6t day of September 022.
o =

SURINDER PAL\ 4, -
ADVOCATE.

Jalananar (Pb ) indla Deponent’s signature
AEGD No 8958

I ATTESTFUL
("/“s
/. OF 06 SEF 2775

Alntary lalandnar (#h ) Indié




ANNEXURE-A

CALCULATION SHEET

M/S Hike Leather Private Limited (In Liquidation)

Sr. No.

Particular

Amount

Balance Outstanding as on 14.08.2019 in PB A/c No.
0886109011000056

17,91,62,491.80

Unapplied Interest amount charged from 15.08.2019 to

2 05.09.2022 in NPA accounts 6,65,25:415.0
Penal Unapplied Interest amount charged from

3 115.08.2019 to 05.09.2022 in NPA accounts 1.09i8R.728.21

4 Legal & Other Charges 4,10,000.00

5 CIRP Cost including Fee of RP 69,60,906.00

Total

26,40,25,542.91
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_ Punjab National Bank
: 7% feeit
New Delhi
ER OF ATTCRNE

\ Y . 4 o ,i Tprm
0 . GENERAL POW TORNE TSy

wy i =i, o an Frgaw a8 |
Punjab National Bank, a body corporate constituted under the
i Act No.5 of 1970 and having

By this power of attorney
Banking Companies (Acquisition and Transfer of undertakings)
its Head Office at 7. Bhikaji Cama Place, New Delhi (hereinafter referred to as the said Bank)
does hereby nominate, constitute and appoint Sh. Surender Kumar s/o Shri D. N. Arora
= R/o 63, Prem Nagar Hisar Haryana at present in the service of the Bank to be trué and
- lawful attorney of the said Bank to do and transact the following acts, matters and things
singly or jointly as mentioned herein for and in the namé and on behalf of the said Bank at
any place of places in India and in any foreign country where the said Bank may establish its
cies and also at other places where the said Bank has property of

branches, offices or agen
other interest to protect or business to do.

mmﬁﬁmﬁﬂﬁtﬁﬁaﬂﬁ,mﬁ?mawﬁﬁaﬂﬁémaﬁmﬁ:
SINGLY the following acts,

The said attorney shall have the power to do and transact

matters 2nd thingsi-——— -~ —

e ——

@) m&mmm-wwﬁﬁaﬁaﬁaﬁaﬁsﬁmﬁmﬁ
srRiferat & Hd raﬁz‘i!mgaﬁmmmmm
Wﬁmf&ﬁmﬁﬁ%ﬁﬂmﬁﬁdﬁazﬁﬁmﬁmﬁnﬁw
miﬁaﬂrmmsﬁmaﬁnﬂrmﬁ/wﬁ/ﬁ%mmﬁﬁaﬁﬁ
wferer & |

osits on terms and conditions t

(a) To receive and pay dep
s/pass books for

' time by the said Banks, and to sign and issue receipt
in accordance with this, rates fixed and determined from time to
id Bank in any case and to give effectual

ived by or paid to the said Bank.

o be determined from time to
such deposits and also

/debts claims rece

(@) mha&%mﬁsﬂ?mﬁ?ﬁmﬁwmguméﬁmﬁwm—zﬁmwﬂaﬁmi

o e e gt wfenfer 9% 3R Sy T & |
(o) To advance money of the said Bank on sufficient and reliable security or otherwise in
compliance with the instructions and orders of the said Bank on such rates of interest and

terms of payment as the said Bank may sanction.

T o, Wﬁmnﬁ&ﬁmﬂvﬁa@ﬁfﬁeﬂfﬁiﬁmﬁaﬁm&ﬁﬂi

mﬁmmmmmﬁm@mﬁr.qﬁmﬁﬂﬁmmﬁ%mmﬁﬁmm,aﬁm}

mmmmmnﬁ,mm&ﬁ?ﬁaﬁmﬁm |3%i‘maﬁm§azmqqémﬁrr&
mamﬁa?raaf#&maaﬁﬁkﬁamﬁ

mmmmllﬁmﬁﬁﬁm-mwmﬁmﬁ?ﬁmﬂ.
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m,mmmmqﬁmmmmmﬁﬁwﬁm N
T s et 80 S T 0y eans for (eel
() To take and use all lawful legal proceedings, Bank and also to institute an

recovering of debts, advances and claims due t0 the sa‘| and affirs 0

conduct, defent proceedings relating to the property, ass€ S the power to ta
realisation of its claims, demands or decrees. He §ha_l| have P propery
legal proceedings necessary for the purpose of reallsatlon‘of ren

; i nt of t ]
taken on lease by the said Bank and also for the possession, Eledm,? instructions rgce|yed

occupants thereof. He shall also have the power, in compl
from the said Bank from time to time, to seltle, compromise, compoun i for all or any of the
terminate, withdraw or abandon any suits, action or any proceedmgs an ?io " ich things a5
purposes aforesaid to execute such instruments and take such steps of

may be necessary and expedient,

@ mmm(mmmmmawmaamammmﬁ:ﬁm@aﬁaﬁﬁ.ﬁﬂﬁ%

mtmﬁz@mmﬁzﬁﬁMEmﬁ Wmm*mmﬁm}m

muwmmmmmmﬁmm@.qﬁﬁmmg%mwﬁ I
ﬁﬁmﬁ%ﬁwmﬁ,ﬁqﬁlﬁﬁmﬁﬂﬁaﬁwﬁmﬁmmmﬁﬁtﬁsﬁﬁmm?ﬁ! _
(d) Without prejudice to the general powers granted to the said attorney by the proceeding

@ sub-clause(c) regarding taking lawful proceedings for recovering debts and advances and
claims due to the said Bank,fdor the purpose of realisation of rents of property and for
ejectment of tenants of the said Bank ,and in furtherance but not in limitation thereof, the said
attorney shall have, in particular,the following powers and authorities to be exercised by him
on behalf of the said Bank.

() oo Taw, 3, gadta, mﬁm.a@mmm-wmmmmm
& oy it | .

To institute suits, to file appeals, revisions, writs, leaal proceedings and anplications
and defends the same.

(ii) mhﬂﬁ#ﬁﬁﬁ%mﬁaﬁmaﬁw. e qrdteror =, Rifa,
G Fon IR e, mmm/mmmum@mmmmm
wm.mmmmmtmamaﬁxmmmﬁmﬁmmﬁmu

To appear and action behalf of the said Bank in any court of original jurisdiction, court
of appeal, revision, in civil, criminal, revenue courts, tribunals and officefoffices and to
enigage counsel on behalf of the Bank for such courts, tribunals and offices.

(iii) mﬁﬁﬁm#ﬂm-%ﬁﬁﬁmﬁmﬁﬂ |
To bid at auction sales on behalf of the said Bank.

(iv) mﬁhmmhﬁﬁﬁmﬂaaﬂmﬁaﬁ{aﬁaﬁmﬁmaﬁtwaﬁﬁr&a@ &,
mmmmﬁmﬁmmmmmﬁmmmmm
o, T AW T, ReaTer T WIS SR W mmmaﬁvﬁﬁratmmaiwmim*ﬁwﬁ
ﬁmm,ﬁaﬁﬁﬁzﬁﬁgﬁﬂﬂmmmmﬁﬁaﬁmmmmmﬁm
mwwmmﬁaaﬂﬂwﬁmimmaﬁmﬁﬁ [

To take criminal proceedings/action and take insolvency and liquidation proceedings
against the debtors of the Bank, to appear and actin a court of insolvency and Liquidation
judge and before the Official Receiver and Liquidator, to file claims prove debts of the said
Bank in the insolvency and liquidation Court and before the Official Receiver or Liquidator, to
oppose discharge of the insolvent and to collect/receive dividend declared by the insolvency
or liquidator court in respect of any insolvency or liquidalion case.

N
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_ﬂuﬂtﬁmﬂﬂﬁra&awﬁ%ﬁummﬁmm-m-mmm
~
?r‘z af \, for refund of stamps purchased by the said Bank, and to obtain refungd vouchers,
il mm%mﬁ%mﬁ;ﬁm?ﬂzﬁmﬁ
At @ Pt o s 3 3ufrua @, sy st o st v & St =y
orfirt ot 30 & Y SraRuY sreret Ry B | o 3 v 33

To appear in and attend any meeting of the creditors of the debtor '
: ; s of th

any meeting of creditors of such debtors in connection with their insolvenc.;;f or?i:z?;gaﬁﬂﬂk' o;
also to attend meetings of the share-holders of any company in which the said an
share-holder or debenture holder. e said Bank is a

gmm‘-‘ta&mﬁm T‘Wmeﬁmkmﬁm&m%mmmﬁmmm

(e) To receive back from the Office

. of the Regi
documents registered in favour of and in t egistrar o

I sub-Registrar of
he said Bank, egistrar of Assurances,

@ I de d @, & 51 o, arafo
?f-a)naiﬁ:ﬁkzﬁ IR e 3 sfrat o) ooy vy T TR e Y Wi |
0 keep control and supervision over treasury, sale deposi
_ ] s posit vault, office books, ledgers
@ registers, stamps, correspondence, keys of the office/d : '
b ol y epartments and employees and other

afidl, o, wema, o, avafora / Rt 2 et

(o) mmm%mﬁn&ﬁhﬁﬁﬁﬁhmﬁﬁuﬁmﬁmﬁﬁmﬁﬁmﬁaﬁm \
%mmm%ww.mwwmmm-mwﬁvﬁﬁ o faedrn e,
sftraRolt 3 37w & & @rat B T B, 3% Fren, S o3 @ 9 | "

(g) To open operate and close accounts on behalf of and in the name of the said Bank
with any Banks and financial institutions/authorities in India or in any foreign country and

periodically to examine, settle and adjust accounts of the said Bank with any other Banks,
——and-financial-institutions/authorities whatsoever. - s —1

@ wmr eRER & 2Rm wRda R &3, urdia Re o swar =g §a7 F slagioe, 7@ 30w, .
HiT N & WY N FAT FAT OF IR O 701 39 70N & gafrarT & giogfer & 57 % 379 $5 S wWorkt .
qe - T, et svear wfayfadt ar oimefeat R, dus swer gfiedus @ @ 5w waem & foe
a1 3 waw ¥ o A, fooral, au - o, afengforal, domt Ter Wit ) gRaER 5, 3% i ow _
aan TR A, IS GG & 7 I Taowr s 3R G afingfrat ar ofeafirat @ o, :
YSTH WAFETH, BRI G B wifad | _ |
1 ?9 (h)  To borrow money, in due course of business from the Reserve Bank of India, Stgte
Bank of India or other Banks by way ;of overdraft, cash credit, demand loans or otherwise
and to secure or repayment thereof by pledge, mortgage or hypothecation of Government
promissory notes, stock, shares or other se‘curities or assets of the said bank Land for tha|t|
purpose or in connection therewith to sign, execute, register, deliver an renev.: ;
assurances, deeds, promissory notes, securities, mortgage and receipts and to negotiate,
endorse, assign, transfer any such securities of assets.

(@) mhﬁlmmﬁmﬁmﬁﬁmﬁr@mﬂ-uﬁmmmmaﬁmmﬁmwﬁ
mmmﬁmw—mﬁﬁn&ammﬁﬁmmﬁﬁmﬁm R
(i) To take office premises or other immovable property on lgasz gdp%p:;:e e s
bank and/or its employees and to execute necessary lease dee

registered.

j T, I W FER
gﬁﬂ‘,ﬁﬁﬂﬂ-ﬁﬁ.m-ﬂmmmﬁﬂmmﬁ. ;
gmgﬂmﬂ, T, aaﬁ.gqﬁma?’lm.aqaasﬁﬁmﬁm

"
il (] 1

hundies, bills of exchange, promissory notes and other instruments.
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ﬂmﬁaﬁmh%ﬁ_%mw-mﬁmﬁ%%m ;

2. geet anfivar sifererat @ EOR Wi &, Wge w2 ¥ Wﬁ.f?ﬁ“&
4l 35 2 SN OB TRT F6 Haa # R wy
st faelt 3 U & W ¥gea 0 X Friferfan e, amvat qen amat 3 < 3
2y 7 ity e if e 86 | a7 BRarg
The said attorney shall have the authority and
acts matters and things mentioned hereunderpjgfb:;ﬁ\gznigd ook gt e
Attorney-holder of the sa_’ld Bank, having and possessing the any _o}her power of
authority conferred on him by the power of a requisite power and

2nother officer specially authorised by the Banl itrt‘otrgigyge Lnallfwis favour or jointly with

(®) mhmw-mwﬁuﬁamﬁmﬁéﬂﬁm— 5 T Y T 3 3
aﬁamﬁiéiﬁmmaﬂtﬁmmm&sﬁﬂﬁﬁﬁq\ﬁﬂm;ﬁg?w#mmmﬂ
i o g sl of o S o 1 T il o et e
tor i by ihe saitt Barii: on terms and conditions as determined from time

IFd
ghmﬁmﬁvﬁ?mﬂﬁaﬁfﬁ. e, Sttt & SRt e s et Frdr e | g
Frffa mwﬁqﬁiﬁaﬁwﬁaﬁﬁaﬁ.m.mmmémmm
Proert aX waa € |3ﬁmﬁjﬁmﬁ$%@mwﬁtﬁﬁ. AR o s wfengferdl @ a3k
aﬂzﬁ(b im_mm%mfmﬁmmrwﬁmmmﬁﬂﬂﬁﬂmm |
co)mpa r?i ;:v:;tj :tzgfysggboq_gmg i-:o the s?id Bank in Government securities, units shares of
_ d rities. He may further sell, assign transfer or othe;wise i
tge said securities as determined by the Bank. He shall also have the power to s;:sapr?ds ?)l?;
overnment Securltles_. _shares and other securities for customers of the said bank and to
collect the amount of dividend/interest and principle of such securities.

(M 3% 3@ ar v - 9 R FrotRe et qen Fraoat o gl sl F @ & e j
[

W HA B Afewd | =

(c) To-receive-articies/things-for safe custody-on terms and conditions as determine from

t_|rne to time by the said Bank.

(f:j mmmammmm%ﬁm%mmm#mm.m.w.
ROl TR, et U ERAIER S, I FAR S a1 i W 37 S S | I 0 il et
T R BT ARDOT FY, T Rl B U 3 A S IR I Adeor, I gRade qar
o @ fore i wt o1 @Y B i T & |

(d) To sign, make execute and do on behalf and in the name of the said bank all contracts,
agreements, deeds, transfers, assignments, instruments and other things whatsoever for the
purposes of the business of the bank. He shall also have the power to renew, vary and
discharge all such contracts and agreements and do all things requisite for obtaining a
renewal, variation and discharge thereof.

(s.) TRfeai e afgfeai & aar e e & |
(e)  To give and execute guarantees and indemnities.

3. S - A ¥ @ g faeral & R W swE Wi ST srar I N fesd oY wdsE
mﬂﬁfmmﬁmmﬁtﬂﬁﬁmmwmﬂmmmﬁnm&ﬁm
T ﬁmmﬁmmammwu%mﬂmamaﬁm#mmm
A ERIER TR B wifer 2 |
GENERAL: - The said attorney, by virtue of these presents shall have the power to do
generally everything requisite for all or any of the aforesaid purposes and al_so for
other general banking business, usually done and transacted by Banks and sign on
behalf and in the name of the said Bank in the usual and ordinary course of business.
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. the special Committee of the Board of Directors co

,__..;; a. Raghuraman (Executive Director), Shri P.K, Nayar (Non_wmkm:ﬁlsg;:gcm?;
and Shri M.L. Bagga (Workman Director) constituted under Board Resolution No, 70
Dated 21.08.2004_has by its Resolution No. 1 dated 08.12.2008 appoiteq
Sh.-SurenderKumar as-an attorney for and on behalf of the Bank and"de’lé‘?”[ ad t
him the powers hereinbefore mentioned, as per draft approved by the Board gated to

TP W W & & PRUS B oweome
fotren rrenfcet fisan 2 o 57 R @ 6 Rty oo 5 T Fomomennees
St s E O ———— A

- 3 T D & TR 3 PG R 20 oo
R b -
Y R st

In witness whereof Shri P.K Nayar a Director of
. K. the Bank has executed th
0 presents and has caused the common seal of the Bank to be affixed hereunto inar;es

Shri O.P. Arora, Asstt. General Manager (HRD Division) of i i
i - the Ba
deed pursuant to the said resolution this 08th day of Degember aogg.has St

34 4 Y A qe

Common Seal of Bank K '

T A R .- = - %

Director

_ Asstt. General Manager
dama Yere dw, gur safed, 7E Rl
. Punjab National Bank, Head Office, New Delhi

: < S

Witness - Shrj/2.S. Bhafia, Manager RS i

HRD Division/HO, Méw Delhi -J", 7R
[Qd 2

i LA o ¥

| Bt -
Witness — Shri e(Bﬁhri. Manager
HRD Division, HO, New Delhi

(faame & Frrfar % 39 @0 &1 30SH w9 =7 @0 )
(In case of dispute the English version of the form shall prevail)

{ certify that pu vt toyesolutfon -~ /

4 /PNB/ 35 - (25) - \ 532 mentioned herein the common seal of,
the bank has been affixed and P A r
[ executed by Sh O. P, Arora gL o 3
’q',s.‘ i, Sh. P. K. Ncyar inmy presence and ’a;;;m _'/_;4-'9
P :{}&\.\‘ they are personally ImemyyTto me il
& 370 oL”j
PR AN A OTARY
i .3 i
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